F. No. /2—€<& [ CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal

West Block No 2, R.K. Puram, New Delhi-110 066
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Subject: Information under Right to Information Act 2005.

Sir,
Please refer to your RTI application No. - Dt.
4 7/ 75///3 and our ID No. /2= the information received
from : containing is enclosed herewith
for your reference please. o/ %

You are, Therefore, requested to please acknowledge the receipt and
deposit Rs. Q( (@ 2/- per page) to this Tribunal by cash or DD
in favour of Accounts\Ofﬁcer, CESTAT, New Delhi.

Note:- RTI application’s replies which are related to outer benches may be
gathered form there by filing RTI applications there directly, for
facilitation, CPIOs are nominated at all outer benches separately.

If aggrieved, you may file an appeal under section 19 of RTI Act
within thirty days before Hon’ble First Appellate Authority, CESTAT New

Delhi.

(V.P. Pa
Central Public Information Officer
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Excise Division Bench

12-6612013
CPIO ID No.12- /2017

Information sought by information seeker given as below for said
RTI.

Point-(A): According to Software record, appeal no. E/1119/2012
has already been transferred from CESTAT Delhi to CESTAT
Allahabad in bundle No. 166.

COPY To Assistant Registrar *
Excise Division Eench

C.P.I1.0O.



F. No. /2—&£& | CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066

Dated:- /7/7//7
ID No. /_2~6/7‘//'3

Subject: Information sought under RTI Act, 2005.

Sir/Madam,

Please refer to RTI application No. dated

/7,/7//5Z of Shri /Smt. &M_@Wunder RTI Act
2005 (copy enclosed) wherein certain information are sought as
mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section
5(4) read with Section 5(5) of RTI Act 2005 the RTI application No.
— dated. _/7/7/J2  CPIO ID No. _J2-4/)5 s
forwarded herewith to the yc;u/as deemed CPIO with the 4equest to
provide the correct and para wise information/inspection on or before
D%/ﬁé’//él directly to the applicant and intimate the undersigned
within the stipulated time failing which, you will be responsible for delay
and penalty if any, under section 20 of RTI Act. You are, further
requested to follow OM No0.12/31/2013-IR dated;12.02.2013 circulated
on 23.05.2013.
If the information is not with your section or you, please reply from
where it may be retrieved, without delay.
Note:- RTI application’s replies which are rclated to outer
benches may be gathered form there by filing RTI applications there
directly, for facilitation, CPIOs are nominated at all outer benches

separately.
Encl: As above. 4/ ;
(V.P. Pandey)
Central Public Information Officer
Copy to:
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F. No. /Z-f{% | CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066

Dated. */j 7/ ,5,/; s
ID No. /2,”,5-;7//?'

My Maderria Kalore
L0932, SAZ Frclae , H ZELOCK

\/fﬁ?/% V22 N
P I

Subject: Information under Right to Information Act 2005.

Sir/Madam,

PrRE V/p/26/7/4f0ﬁ5§
Please refer to your RTI application No. . Dt
Zé/j]////ﬂ? and our ID No. _ (3*57(/¢ the information reccived
from DAL AQ containing __°__ 1s enclosed herewith
for your reference please. o/ fgﬁa

You are, Therefore, requested to please acknowledge the receipt and
deposit Rs. X (@ 2/- per page) to this Tribunal by cash or DD
in favour of Accounts\Ofﬁcer, CESTAT, New Delhi.

Note:- RTI application’s replies which are related to outer benches may be

/ gathered form there by filing RTI applications there directly, for
facilitation, CPIOs are nominated at all outer benches separately.

e If aggrieved, you may file an appeal under section 19 of RTI Act
within thirty days before Hon’ble First Appellate Authority, CESTAT New

Delhi.
(V.P. Pangeﬁ

Central Public Information Officer
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F. No. 53(RTI)/ Miscn./CESTAT/ N.D.-2016 Vol.-li
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066

Admn. SECTION

CPIO ID No: 12-67/2017
Date: 16.08.2017

Sub: information sought under RTI Act 2005 - reg.

Sir,

Please refer to the RTI No. DOREV/R/2017/50939 dt. 30-6-2017 of
Ms. Mahima Kalra and find point wise reply as under:

1. This office is under the jurisdiction of the Central Government and
governed by the reservation policy of Central Government. There is no
percentage for creamy and non-creamy layer of SC/ST quota set in the
government jobs.

Yours faithfully,

A

(Bineesh Kumar K. S.)
Dy. Registrar (Admn.)

To:
CPIO CESTAT New Delhi



F. No. /2-& 7 | CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066
Dated:-=< ([/ 7/'/ vl
ID No. __/R~£7//>
/7

Subject: Information sought under RTI Act, 2005.

Sir/ Madam,

g/ 2, /T 39
Please refer to RTI application No. Y el V/ﬁ/%/gy%ated
2{”/“7///';} of M’/Smt. M firvrer Malzog under RTI Act
2005 (copy enclosed) wherein certain information are sought as
mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section
5(4) read with Section 5(5) of RTI Act 2005 the RTI application No.
Dok EVJR )20/ SOp.55  dated. 24/ /)2 CPIO ID No. (2~ 7D is
forwarded herewith to the yo{l 48 deemed CPIO with the rec{uest to
provide the correct and para wise information/inspection on or before
)¢ 15 )12 directly to the applicant and intimate the undersigned
withid tk(e/stipulated time failing which, you will be responsible for delay
and penalty if any, under section 20 of RTI Act. You are, further
requested to follow OM No.12/31/2013-IR dated;12.02.2013 circulated
on 23.05.2013.
If the information is not with your section or you, please reply from
where it may be retrieved, without delay.

Note:- RTI application’s replies which are related to outer
benches may be gathered form there by filing RTI applications there
directly, for facilitation, CPIOs are nominated at all outer benches
separately.

Encl: As above. -
(V.P. Pandey)

Central Public Information Officer
Copy to:
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JDNE /26 /ZZQ/‘;, RTI MATTER

F. No. R20011/116/2017-Ad.1C(CESTAT)
Government of India
Ministry of Finance
Department of Revenue

% %k %k
New Delhi, 13" July, 2017
To
The CPIO,
CESTAT, West Block No.2,
R.K. Puram, New Delhi - 66.
Subject: - Transfer of RTI application u/s 6(3) of the RTI Act — reg.

Sir,

1 am to refer to an RTI application No. DOREV/R/2017/50939 dated 30.06.17 from Ms.
Mahima Kaira, Delhi received in this section on 10.07.17. The same is transferred under section
6(3) of the RTI Act for providing the requisite information to the applicant directly,in terms of the
provisions of the RTI Act-2005, under intimation to this office.

Encl: - As above

Yo Afully,
/x Bhewmick)
\ Under Secretary to the Government of India/CPIO

N\
(’J Tele: 2309 5359
3-\ p R
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RTI REQUEST DETAILS (3REI3MMS R faawun)

: . DOREV/R/2017/50939 i 30/06/2017
Registration Number (USIT&® 0T HSAT) : Date of Reccipt (TS

T ARG
Online Receipt Language of Request English
Type of Receipt (T%ﬁ?{'dﬂm ceetp (Gt{ggﬁg‘é[&ﬂ 'H?T;T) . gls
Name ('-=m:|‘) . mahima kalra Gender (f7T) : Female

1093, SBI ENCLAVE, H3 BLOCK, VIKASPURI, new delhi,
Address (FdD) : p. 1700138

State (¥154) : Delhi Country @M : India
. +91-9599766033 Mobile Number +91-
Email-ID (éﬁ'a an'cf@) mahima9731@gmail.com
Status (@lﬁ)(Rural/Urban) Urban Education Status :
Is Requester Below Poverty Line ? (RIT No Citizenship Status Indian
MAEP T Y@ A A B18?) GIRIEET)
. 10 ) (original recipient) Mode of Payment Payment
Amount Paid RI‘QIWWH’) : (Wﬁm Gateway
Request Pertains to (Hﬂﬁﬂm S Bhomlck US(AD IANB)
mﬁm ) :

Gﬂ:ﬁ)—lﬂ i 1 what is the percentage of SC ST quota of creamy and non
Information Sought creamy layer of the jobs in 2016-17 in the revenue department

ﬁ’—rm[ Save H Close]
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F. No. /2—& & | CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066
Dated. < 49/8/]F

ID No. _)2~68 )20/ 7F

To,

SH £ (ﬂoﬁzoﬂ@f%
A 14 [2m \/\O‘C-Z‘Zaégﬂ)f)/
S22

S CHA op b, Sl Srath
Chenilaee 600 O/

Subject: Information under Right to Information Act 2005.

Sir/Madam,
lease refer to your RTI application No. T Dt.
28/7/j2 and our ID No. /2-68])2 the information received
4 [4 . . . .
from Dﬂ(f}) containing is enclosed herewith
for your reference please. 02/}%

You are, Therefore, requested to please acknowledge the receipt and
deposit Rs. N (@ 2/- per page) to this Tribunal by cash or DD
in favour of Accoufts Officer, CESTAT, New Delhi.

Note:- RTI application’s replies which are related to outer benches may be
gathered form there by filing RTI applications there directly, for
facilitation, CPIOs are nominated at all outer benches separately.

If aggrieved, you may file an appeal under section 19 of RTI Act
within thirty days before Hon’ble First Appellate Authority, CESTAT New

Delhi.
Vi
NG
)/(/(/ } BT LR Central Public Information Officer




F. No. 53(RT1)/ Miscn./CESTAT/ N.D.-2016 Vol.-li
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066

Admn. SECTION

CPIO ID No: 12-68/2017
Date: 16.08.2017

Sub: information sought under RTI Act 2005 - reg.

Sir,
Please refer to the RTI No. nil dt. 28-7-2017 of S. Gopinath and
find point wise reply as under:

1. a) Shri L. Manohar was drawing a Grade pay of Rs. 4600/- in his
parent department when he applied for the post of Assistant Registrar
in CESTAT.

b). On the basis of Bio-data, Experience and other relevant records the
Departmental Promotion Committee found the officer eligible and
recommended him to the post of Assistant Registrar along with Shri
Dinesh Kumar Varma R. and Shri Vinay Kumar Mishra.

c). Total 06 persons applied for the post of Assistant Registrar and the
DPC founded three persons eligible on the basis of Bio-data, Experience
and other relevant records.

2. The power of sanction of honorarium has been delegated to the
Head of the Department.

3. No officer in CESTAT, Delhi has been granted any honorarium during
the period from 2010 to 2016.

4. The question is not clear as to what and which goods/products
purchased during 2006 to 2016.

5. Does not pertain to this section.

6. No goods/products have been purchased under auction.

7. Not Applicable.



F.No. _[2~£(& [ CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066

Dated:- ° ’!91/7“
ID No. __127&R ] 2x/7

Subject: Information sought under RTI Act, 2005.

Sir/Madam,

Please refer to RTI application No. R dated
;29/‘,7//? of Shri /Smt. <. Q@g hoth under RTI Act
2005’ (Copy enclosed) wherein certain information are sought as
mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section
5(4) read with Section 5(5) of RTI Act 2005 the RTI application No.
— dated. 28/7/j5  CPIO ID No. —£ 8 is
forwarded herewith to the you ‘as deemed CPIO with the réquest to
provide the correct and para wise information/inspection on or before
/-] 02 ///,/71— directly to the applicant and intimate the undersigned
withih the /stipulated time failing which, you will be responsible for delay
and penalty if any, under section 20 of RTI Act. You are, further
requested to follow OM No.12/31/2013-IR dated;12.02.2013 circulated
on 23.05.2013.
If the information is not with your section or you, please reply from
where it may be retrieved, without delay.
Note:- RTI application’s replies which are related to outer
benches may be gathered form there by filing RTI applications there
directly, for facilitation, CPIOs are nominated at all outer benches

separately.
Encl: As above. ‘/L[Q
(V.P. Pandey)
Central Public Information Officer
Copy to:
L DRCEAD
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8. The question is vague. The purchase committee of CESTAT, Dejhi
consists of 3 members.

9. No person has received any honorarium for their overtime work.

10. This is a statement made by the applicant which need not he
answered as per RTI Act. However, it is to inform that the Bio-metric
machines are installed as per the directions from the Government.

11. Does not pertain to this section.

12. The question is neither specific nor clear as the details of contract
laborers of which bench are required. The copies of details of salaL\/Aand

v, R LT
record of leave of persons employed on contract baSISIEan Ge urmshed

on payment of fee.
13. As per the Central Government orders amendergpne to time the
HOO is competent to sanction uniform/umbrella Ketc. as per the
requirement of the tropical whether of the State/City wherein the
office is situated.

14. The question is vague and not clear as to copies of what type of
bills/vouchers of which bench is required from 2005 - 2016.
15.

i) Transfer has been done on public interest.
i) The statements of the applicant need no answer as per the RTI Act
iii) The statements of the applicant need no answer as per the RTI Act.
iv) This Department has no policy to transfer only officials belong to
reserved community.
v) Not applicable.

Yours faithfully,

) &;‘—c::;——-—ﬂ—~ =
(Bineesh Kumar K. S.)
Dy. Registrar (Admn.)

To:
CPIO CESTAT New Delhi

LAF
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S. Gopinath MTS
No. 14/20, V.O.C.Nagar 5h Street,
Pulianthope, Chennai — 600 012.

To  Jo— j268[2e)7

The Central Public Information Officer,
Customs Excise and Service Tax Appellate Tribunal, West Block,
No. 2. R.K.Puram, New Delhi

Sub: Information sought for under Section 6(1) of the Right to Information Act, 2005 —
Reg.

Please furnish information to the following queries:

Query No. 1 (a). What was the grade pay of Shri. L. Manohar, Assistant Registrar,
CESTAT, when he applied for the post of Assistant Registrar, CESTAT, Chennai?

1(b) What were the reasons for granting appointment to Shri. Manohar without

Q
QK
Vpromoting to the next grade of pay but he was appointed two stages beyond he was

entitled to?

Assistant Registrar and reasons for non-eligibility of them.

OO'>\“ \/\1 (c) Please furnish the details of number of persons who have applied for the post of
™A
/G
Y

é%§(

Query No. 2. Please furnish the information about the power to sanction Honorarium.

Whether the power has been given to the Head of the Department or its Members.

Query No. 3. Please furnish the information that how many persons have been awarded

with Honorarium and remuneration of temporary employees from the year 2010 to 2016.

Query No. 4. Please tell us the information for the list of goods/products purchased from
the year 2005 to 2016.

BRCA)



Query No. 5. How many computers were purchased for the CESTAT, Chennai from the
year 2005 to 20167 How many of the employees have purchased the computers? Please

furnish the same with documents.

Query No. 6. Please furnish the list of goods/products have been purchased under

auction?

Query No.7. If the goods/products are purchased by auction, please inform the method of
advertising carried out by CESTAT and also inform the newspaper where the

advertisement for the said auctions is advertised.

Query No. 8. How many members have been participated for the purchase committee?

Please furnish the details of same with copies of approval if any for purchasing the goods.

Query No. 9. Please furnish the details of person who were all received the honorarium

for their overtime work and how it were dispersed?

Query No. 10. Bio metric System have been brought to the CESTAT, Chennai during the
tenure of present Registrar worked in Chennai, as Deputy Registrar. Please inform the

reason what necessitated purchasing again Bio Metric System to the CESTAT, Chennai?

Query No. 11. Please furnish the footage/printouts of the Bio-Metric System from the day
it was introduced to the CESTAT, Chennai.

Query No.12. Please furnish the details of number of contract labourers, details of their

salary and the records of leave availed by them during their tenure from the year 2005-
2016.

Query No. 13. Please furnish the name of the designated officer/Competent Person to
sanction rain coat to the CESTAT employee. Please furnish the designation of the

Officer/employee to whom the said rain coat will be supplied.

Queries No. 14. Please furnish the copies of all Miscellaneous Bills, Vouchers from the
year 2005 -2016.

Queries No. 15. With reference to the above subject, | am to request you to furnish the
following information:

(i) The grounds on which | have been transferred:;



(i) In my transfer order it has been mentioned as Public Interest. | have to state that | am
only an MTS and is attending to the Officers and Staff and attending to Despatch Section
and any other works assigned to me by my superiors. | have no dealing with the Public
and hence | request you to furnish the reasons for my transfer on Public Interest;

(iii) What is the policy for retaining the officials on promotion in the same office and to
transfer the lowest cadre of service viz: MTS to other Regions, which shall only create
double establishment and an MTS cannot afford to maintain double establishments;

(iv) Is it the policy of this Ministry / Department to transfer only the officials belonging to
reserved community?

(v) If reply to (iv) above is “YES” then who is the nodal officer for redressal of grievances
of SC/ST staff.

(vi) The above may kindly be intimated me under RTI Please. For your kind reference
please.

Postal order for Rs. 10/- is enclosed for payment of fee under Right to |
2005,

rmation Act,

urs faithfully,

Po. ve. 25F 1920
ﬁ@fcp/vrﬁ/"’

CMWQ D)

CxstnT,l4 - 6.



K.S.Jain

# 27, IAS OFFICER’S COLONY,
167 MAIN, 57 CROSS,

TM LAYOUT, II ND STAGE,
BANGALORE - 5600 76.
Mobile 093412 85231

Email ID ksjaino6@gmail.com

Ref: J5/341/2017-18 Date: 19.08.2017

1* Appellate Authority Sri Vikas,
Central Board of Excise & Customs,
Parliament Street, North Block,
. NewDelhi-110001.
>

Sub: Your order in appeal No. 149/233/2015-5T dated 03.08.2017.

_~Dear Sir,

| refer to the above & thank you for the same. On 3" page you have written that my
letter dated 15.07.2017 was received by you on 01.08.2017. However, as per courier it
has been received on 17.07.2017. Please check up & give us correct position since in
case of delay, the courier will not be paid.

Thanking you,

Yours faithfully,

oA |
K.S.Jain

Enclosed POD M QA/\WM

CC: Central Public Information Officer, .

"/Customs Excise and Service Tax Appellate Tribunal, “ i
West Block No 2, R.K.Puram, OKL\/ . 6\;’(/\/
<

New Delhi—110 001.

| thank you for you letter No. F.N0.12-69/CESTAT/CPIO-ND/VPP/2017 dated 11.08.2017.
In this you have referred my RTI application dated 31.07.2017. Please note that | have
not made any RTl application dated 31.07.2017 & request you to send me correct

reference Number & date. y



F. No. g ~ 64/ CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066
Dated. /’/3/17—'

ID No. _J.0—% 7// 19

To,

Subject: Information under Right to Information Act 2005.
Sir,

Please refer to your RTI application No. T Dt.
3//7//9— and our ID No. _/AZ2~£&9//athe information received

77

from T 0 I/ égg')‘z;‘% 5 containing is enclosed herewith
for your reference please. o) :,la?k/./

You are, Therefore, requested to please acknowledge the receipt and
deposit Rs. £2 [ (@ 2/- per page) to this Tribunal by cash or DD
in favour of Accourtts Officer, CESTAT, New Delhi.

Note:- RTI application’s replies whichi are relatcd to outer benches may be
gathered form there by filing RTI applications there directly, for
facilitation, CPIOs are nominated at all outer benches separately.

If aggrieved, you may file an appeal under section 19 of RTI Act
within thirty days before Hon’ble First Appellate Authority, CESTAT New

| Yo

(V.P. Pandey)
Central Public Information Officer
O (/t/




Sub : Information sought under the RTI Act 2005 ----reg.

Please refer to note dated 01/08/2017 of CPIO issued vide
F.No.12-69/CESTAT/CPIO-ND/VPP/2017. The point wise reply to
information sought by the applicant is as under:-

Reply to (1) : Different Units of the assessee need not file
separate appeal. Only one appeal by the assessee
in respect of an impugned order would suffice.

(2). As envisaged Under Rule 6A of the CESTAT
(Procedure) Rules 1982, only one appeal would
suffice irrespective of the number of the SCNs
covered by the impugned order. A common
impugned order with muiltiple numbers also
would require a single appeal to be filed by the
appellant. However -if the Impugned order is in
respect of more then one persons, each aggrieved
person will be required to file a separate appeal.

Technical Officer.
To,
/Sh. V.P. Pandey,
L CPIO/Asstt. Registrar, CESTAT, New Delhi.

T—R,Jsk T;‘; e e v ed Unough mMihstngs, “the Arened )
C/P‘DAW g weades )Du—sfvbv?w Wb‘;d
fov Aecdn At TG ND Tt s naasay e g e
i fegas. anee gvﬂfm ’ﬁw‘r\/\ e L)-Wocﬂ%/
Lgoe Actaisevs g be talcen

Laaa,L adMee & al Lousred trnslla et

RTT Act.
e

&?‘5?'17



F.No. /2-6.9 | CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066

Dated:- 0"/08/)(;L
ID No. /9~é9/1)-?

Subject: Information sought under RTI Act, 2005.

Sir/Madam,

Please refer to RTI application No. J= 5/04’ 12007~/ & dated
20/7/) 7 of Shri /Smt. _& Tz under RTI Act
2005 ° (copy enclosed) wherein certain information are sought as
mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section
5(4) read with Section 5(5) of RTI Act 2005 the RTI application No.
— dated. &2 //7//2 CPIO ID No. _p+65)) 7 _ is

L g
E W»
Q)o‘l} " LT THS COFFILERS COLOAK

forwarded herewith to the yo’u as deemed CPIO with the request to
provide the correct and para wise information/inspection on or before
[F]r5/)7  directly to the applicant and intimate the undersigned
within the stipulated time failing which, you will be responsible for delay
and penalty if any, under section 20 of RTI Act. You are, further
requested to follow OM No.12/31/2013-IR dated;12.02.2013 circulated
on 23.05.2013.
If the information is not with your section or you, please reply from
where it may be retrieved, without delay.

Note:- RTI application’s replies which are related to outer
benches may be gathered form there by filing RTI applications there
directly, for facilitation, CPIOs are nominated at all outer benches
separately.

Encl: As above. r/[@
(V.P. Pandey)

Central Public Information Officer

Copy to:

S peless, g MATA

BTr7  Laxoo7T TTAMLOSTALE
LBAXNC L 0L ~SE 007L




~ TH - )2 ~ (_‘)/Z@/ '77” |

OFFICE OF THE CHIEF COMMISSIONER (AR)
CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
WEST BLOCK NO. 2, R. K. PURAM, NEW DELHI.

SPEED POST

F. No. 103/16/DR/RTI/2017 / <7 Date:27.07.2017

To
Shri K.S. Jain
27, 1AS Officers Colony, 5" B Cross,
16™ Main, BTM Layout, Il nd Stage,
Bangalore, Pin- 560076.
Mob:- 9341264411

Sub: RTI Application dated 02.05.2017 filed under Section 6(3) of the RTI
Act, 2005.

Dear Sir,

Please refer to your RTI Application dated 02.05.2017 filed under Section 6(3) of
the RTI Act, 2005, in respect of RTI Ref No. J5/041/2017-18.

In this connection, it is informed that the above information asked for by you
does not pertain to this office. This particular information relates to Customs, Excise &
Service Tax Appellate Tribunal (Procedure) Rules, 1982, for which necessary
information may be obtained from the Competent Authority, i.e. CPIO, Customs,
Excise & Service Tax Appellate Tribunal, West Block-2, R.K. Puram, New Delhi -
110066. A copy of your application is forwarded to the above said authority for
providing necessary information to vou.

However, a photocopy of the latest Edition of the above said Rules is enclosed
herewith for the sake of your convenience.

If you are not satisfied with the reply, you may file an appeal before 1% Appellate
Authority, whose address is furnished hereunder:

Shri Ubhap Sengraj, 1% Appellate Authority, O/o the Chief Commissioner
L' (AR), CESTAT, R.K. Puram, New Delhi.

¢ .

AR\ Yours faithfully,
Ny A\ Encl: As above.

Q;\‘ (Sh. Shrawan Kumar Bansal)

CPIO

_Zopy forwarded to the CPIO, Customs, Excise & Service Tax Appeliate Tribunal, West
Block-2, R.K. Puram, New Delhi — 110066 for information and necessary action piease.

~.

(Sh. Shra umar Bansal)
CPIO



F.N0.402/15/2017-Cus 11I
Government of India
Ministry of Finance
Department of Revenue
(Central Board of Excise & Customs)

08" June, 2017
North Block, New Delhi
To

The CPIO,

O/o Chief Commissioner (AR),

Customs, Excise & Service Tax Appellate Tribunal,
West Block No.2, Wing-2,

R.K.Puram, New Delhi-110 022

Subject: Transfer of RTI application of Shri K. S. Jain under Sec. 6(3) of RTI Act,
200s.

Sir/M.adam,

Please find enclosed RTI application of Shri K.S. Jain Ref. No. Ref:/15/041/2017-18
dated 02.05.2017 received in this Section on 29.05.2017 transferred from OSD (Legal)/CPIO
Legal Cell RTI Cell vide their F.No0.257/60/2015-CX.8A dated 19.05.2017 on above subject.
2. The application is being transferred under Sec. 6(3) of RTI Act, 2005 as it closely
pertains to your office. You are requested to furnish information, if available, directly to the
applicant.

Yours faithfully,

Encl: As above.

(B. Kénthdujam)
Under Secretary/CPIO (Cus. III)

Copy for information to:~Shri K.S. Jain, #27, IAS Officers Colony, 5" B Cross, 16" Main,
BTM Layout, Il nd. Stage, Bangalore — 560 076



o v vl Lii1ciit Ul 1al1a
Ministry of Finance
Department of Revenue
Central Board of Excise & Customs
{Legal Cell)
kxdkkkk

‘C’ Wing, 5t Floor, HUDCO-VISHALA Building
Bhikaji Cama Place, R.K. Puram,
New Delhi-66: dated 19.05.2017.

OFFICE MEMORANDUM

Please refer to the RTI épplication under Ref: J5/041/2017-18 dated 02.05.2017
forwarded through letter dated 15.05.2017 vide FTS 462505/2017-RT! Cell

2. In this regard it is to say that the matter pertains to Policy wings of the CBEC. Hence the

application is hereby transferred under section 6(3) of the RTI Act, 2005 for further necessary
action at your end.

Encl: As above

01126177514

\/US/CPIO-Customs, US/CPIO-Central Excise, US/CPIO-Service Tax
Central Board of Excise and Customs
Department of Revenue
North Block
New Delhi

Copy for information to:

1. Section Officer (RTI Cell), Department of Revenue, Ministry of Finance, North Block,
Delhi, with respect to the above FTS dated 15.05.2017

2. (By Speed Post) Shri K.S. Jain, #27, IAS Officers Colony, 5" B Cross, 16th Main, BTM
Layout, II ND Stage, Bangalore - 560 076

{Anish Gupta)
OSD (Legal)/CPIO
01126177514

Rl
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FTS__ Ugosos /2017-RTI CELL
Government of India
Ministry of Finance
Department of Revenue

RTI CELL

Dated | ﬂ({ 2017

Indian Postal Order/Demand-Draft No-/Che—que no. Yor Y4880

Rs. o/ is/are retained. Please take action as per the provision of
RTI Act, 2005

2. The RT} application/Appéal is being transferred/forwarded to the
WA Cﬁ)o <R LQ,%J after going through the Allocation of Business
Rules of the Govefthment of India/Induction material of the Department of

Revenue.

| 17
Section Officer(RTI Cell)

Tele No-23095368

Department of Revenue™

CPIO/Under Secretary | (A ! Laaml )



po

Ref: J5/ 041/2017-18 Dt : 02/05/2017

Central Public Information Officer, LT

Central Board of Excise & Customs, R

North Block, Parliament Street, Jo B

New Delhi — 110 001. / 153

Sub: Information required under RTI Act 2005. b P
A ' 3 :

Dear Sir, s N

et

)'m >" _ O
\DT' ne ;‘.r P
DRINPNS

Under RTI Act 2005, I want the tollowing information.

1) When one SCN & one OIlO is issued to unit I & unit II of the same assessee,
please provide information whether one appeal can be filed on behalf of
both the units or separate appeals are required to be filed by all the units of
the same assessee.

2) When two SCNs are issued and one OIO is issued against both SCN’s with
two OIO Nos, information is required whether one joint appeal can be made
or two appeals are required to be made.

A fee of Rs 10/- paid by postal order No. 40F 147680 favoring ‘Central Board
of Excise & Customs’, payable at ‘New Delhi’, is enclosed.

This is to certify that I, K.S.Jain, is a citizen of India.

1 staile that the inforrmation Sought does aot fall withh the restriction contained
in section & and 9 of RTI Act 2005 and to the best of my knowledge, it pertains
to your office.

name and address of 1st Appellate Authority.

Thanking you,
Yours faithfully,

Ny~

K.S.Jain

Encl : As above.




3.14 APPEAL, REVISION & APPELLATE TRIBUNAL RULES, NOTIFICATIONS & ORDERS

relevant form and shall be presented by the appellant in person or by an agent to the concerned officer, or sent by
registered post addressed to the concerned officer :

Provided that the appellant may, in case of urgency or for other sufficient reason, present or send the ap-
peal to the concerned officer of the Bench nearest to him, even though the matter relates to a different Bench; and

in such a case the officer receiving the appeal shall, as soon as may be, forward it to the concerned officer of the
appropriate Bench.

(2) A memorandum of appeal sent by post under sub-rule (1) shall be deemed to have been presented to
the concerned officer on the date on which it is received in the office of the concerned officer.

Explanation. — (1) For purposes of this rule, “form” means a form prescribed for the purpose of presenting

an appeal under the Customs (Appeals) Rules, 1982, or the Central Excise Rules, 1944, or, as the case may be, the
Gold (Control) Appeal Rules, 1982.

(2) In this rule, “concerned officer” in relation to a Bench means the Registrar, Assistant Registrar or any

other officer authorised to receive appeals falling within the jurisdiction of that Bench as defined by the President
from time to time.]

RULE *[6A. The number of appeals to be filed. — Notwithstanding the number of show cause notices,
price lists, classification lists, bills of entry, shipping bills, refund claims/demands, letters or declarations dealt
with in the decision or order appealed against, it shall suffice for purposes of these rules that the appellant files

one Memorandum of Appeal against the order or decision of the authority below, along with such number of
copies thereof as provided in rule 9.

Explanation. — (1) In a case where the impugned order-in-appeal has been passed with reference to more
than one orders-in-original, the Memoranda of Appeal filed as per Rule 6 shall be as many as the number of the
orders-in-original to which the case relates in so far as the appellant is concerned.

(2) In case an impugned order is in respect of more than one persons, each aggrieved person will be re-
quired to file a separate appeal (and common appeals or joint appeals shall not be entertained).]

RULE 7. Date of presentation of appeals. — The Registrar or, as the case may be, the officer authorised by
him under rule 6, shall endorse on every memorandum of appeal the date on which it is presented or deemed to
have been presented under that ruie ana shaii sign the endorsement.

RULE 8. Contents of a memorandum of appeal. — 2[(1) Every Memorandum of Appeal shall set forth
concisely and under distinct heads, the grounds of appeal and such grounds shall be numbered consecutively
and shall be typed in double space of the paper.

(2) Every memorandum of appeal, cross-objections, reference applications, stay applications or any other
miscellaneous applications shall be typed neatly in double spacing on the fool-scape paper and the same shall be
duly paged, indexed and tagged firmly with each paper book put ina separate folder.]

3[(3) Every memorandum of appeal/application/Cross-objection shall be signed and verified by the ap-
pellant/applicant/respondent or the Principal Officer duly authorised to sign Memorandum of ap-
peal/application/Cross-objection. The appellant/applicant/respondent or the Consultant or Advocate retained
by them shall certify as true the documents produced before the Tribunal.]

RULE 4[9. What to accompany memorandum of appeal? — (1) Every Memorandum of appeal required
to heard by a two-Member Bench shall be filed in quadruplicate and shall be accompanied by four copies, one of
which shall be a certified copy of the order appealed against in the case of an appeal against the original order
passed by the Additional Commissioner or ®[Principal Commissioner or Commissioner] of Excise or Customs
and where such an order has been passed in appeal or revision, four copies (one of which shall be a certified
copy) of the order passed in appeal or in revision and four copies of the order of the original authority.

Explanation. — “Copy” for the purpose of this Rule shall mean a true copy certified by the appellant or
appellant’s representative to be a true copy.

(2) Inan appeal filed under the direction of the Collector or the Administrator or the Central Board of Ex-
cise and Customs, one of the copies of the order appealed against shall be an attested copy instead of a certified
copy.

Inserted by CEGAT Notification No. 1/CEGAT/99, dated 13-5-1999.
Substituted by CEGAT Notification No. 6/95, dated 4-9-1995.
Substituted by CEGAT Notification No. 10/95, dated 1-12-1995.
Substituted by CEGAT Order dated 28-8-1996.

Substituted (w.e.f. 6-8-2014) by s. 95 of the Finance (No. 2) Act, 2014 (25 of 2014).
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